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Madras Government in connection with
cyclone relief work; and

(b) if so, what is the nature of help
given so far?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). No
monetary help has been rendered from
the Central Revenues . However. 1n
response to an apocal issued by the
Prime Minister for uid to Cyrlone
sufferers. contributions amounting to
about Rs. 4.000 were received in the
Prime Minister's Nationzl Relief Fund.
out of which a sum of Rs. 2.35) has al-
ready been remitted in the Governor
of Madras. In addition, a sum of
Rs. 30,000 has also been sent to the
Governor from the Prime Minister’s
National Relief Fund for relief of dis-
tress in the Cyclore affected area.

Shri Veeraswamy: May I know
whether the Central Government has
deputed any ofticial to go and study
the conditions of the people affected
by the cyclone?

Shri Datar: I should like to have
notice of the question.

Shri Venkataraman: May I know
the extent of the damage suffered by
the Tanjore and Tiruchirapalli dis-
tricts in the cyclone?

Shri Datar: That jnformation is
act before me here,

Shri Venkataraman: May I know
whether the Government of Madras
acked the Central Government for
any assistance?

Shri Veeraswamy: May I know...

Mr. Deputy-Speaker: Hon. Mem-
bers will wait tor the answers to be
given.

Shri Datar: According to the in-
formation at our disposal no help
was asked for so far as relief of dis-
tress in the cyclone-affected ureas zs
such is concerned. , But I under-
stand thic is one of the numerous
heads for which help has been
generally asked for. -

Shri Veeraswamy: May I know
whether ine Madras Government has
onproached the Central Government
‘{or any financial a'd in thig respec.?

M:. Deputly-Speaker: The
Gucstion, and the siue answer,
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The Deputy Minister of Defence
(Shri Satish Chandra): (a) Selected
officers of all the three Services are
sent for specialised training abroad to
the extent necessary. They are s2nt

generally to the U. K. and occasionally
to U. & A, Canada and Australia.

(b) 836.

Shri B. S. Murthy: May I know
whether any of our officers have been
sent to West Germany for training
and, if so, how many?

Shri Satish Chandra: I require notice

for it. I do not know if any officers
were sent to West Germany.
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REPORT ON GENERAL ELECTIONS

*552. Shri S. N. Das:  (a) Will the
Minister of Law be pleased to state
whether the Election Commission has
submitted a Report on the Conduct of
the General Elections?

(b) If so, do Government propose to
lay on the Table of the House a copy
of the Report?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) No.

(b) Does not arise.

Shri 8. N. Das. May I know whe-
ther the Central Government has
asked for a report from the Election
Commissicn?

Shri Biswas: The report is under
preparation.

Shri S. N. Das: May ] know whe-
ther the opinion of the Election Com-
mission has been invited on the ex-
perience gained in the elections?

Shri Biswas: They are making a
report on that very subject.

Shri S. N. Das: A Bill is going to
be placed before the House, and I
want to know whether in drafting the
Bill any 1ecommendations or sugges-
tions from the Election Commission
have been received.

Shri Biswas: The Bill will be intro-
duced today, in two minutes’ time: and
hon. Members will see that the Bill
does not deal exhaustively with all
the questions that arise as a result
of our experience in the last elections.
Only certain matters have been dealt
with. The other matters will await
the report of the Election Commis-
sion.
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The Deputy Minister of Defence
(Shri Satish Chandra): (a) A state-
ment is placed on the Table of the
House showing the expenditure on
each State troupe. [See Appendix IV,
annexure No. 28].

(b) No prizes were given, but it is
proposed to give a souvenir to each
participent.

(c) Rs. 58,495.

(d) The Government of India have
no information.

(e) Does not arise.

Mr. Deputy-Speaker: The quesgion-
hour is over.

WRITTEN ANSWERS TO QUESTIONS
ARREARS OF RENT

*531. Shri A. N. Vidyalankar: Will
the Minister of Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that orders
have been issued to recover the arrears
of rent by deducting from the mainte-
nance allowanoes in cases of displaced
persons who are in occupation of eva-
cuee property and are receiving month-
ly maintenance allowance;

(h) whether Government have re-
ceived numerous representations sug-
gesting stoopage of recovery in such
“ard cases where the alloftee is a dis-
pliced widow or an orphan, or a per-
zon who is really not in a position to
pay the rent; and





